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' 24.1.03 present ; The Hon'ble Mr Justice D.N.

chowdhury, Vice-Chairman.:

‘The respondents has filed written’

statement. The case is admitted. The

matter may now be posted for hearing

on 19.2.03. The applicant may £file

re301nder, if any, within 3 weeks.
Interim order dated 30.12.02 shall

continue until further orders.

{

Vice-Chairman

Heard Mr M. Chanda, learned.
counsel for the applicant, who has
prayed for 1little accommodation on
the ground of absence of Mr B.K.
Sharma, learned Sr. counsel for the
applicant, who, achrding ‘to Mr
Chanda, 1is not keeping well. Also
heard Mr Rajiv Sharma, assisted by Mr
P.K. Deka, learned counsel for
respondent Nos.2 and 3 .as well as Mr
B.C. Pathak, learned Addl. C.G.S.C.,

~appearing on behalf of respondent
. No.l.

Upon hearing the learned
counsel for the parties, since the
prayer is made on personal ground,
the case is adjourned and posted for
hearing on 10.3.2003.

i 1“! 6”714\.—'2“’7‘*“ The respondents shall be

f,mA"“A ev Mw'v\)
Py Dire ( ) free to submit its reply on the
4*129A5 rejoinder submitted by the applicant.

nkn

Interim order to continue.

Vice-Chairman
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To be referred to the Reporter or not ?

Vice-Chairman

3, {(Whether their Lordships wish to see the fair copy of the
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 411 of 2002.
Date of Order : This the 10th Day of March, 2003.

The Hon'ble Mr Justice D.M.Chowdhury, Vice-Chairman.

Sri Pao Kholien Singson

Son of late S. Singson,
Deputy Director General,

North Eastern Region,
Doordarshan, Guwahati. «+.Applicant

By Advocate Sri M. Chanda.

- Versus -

1. Union of India,
represented by the Secretary to the

Government of India, )
Ministry of Information & Broad Casting,
New Delhi.

2. The Director General,
Doordarshan Directorate,
Doordarshan Bhawan,
Copernicus Marg,

New Delhi-1.

3. Prasar Bharati,
represented by Chief Executive Officer,
Prasar Bharati,
Prasar Bharati Secretariat,
(Broadcasting Corporation of India)
P.T.I. Building (2nd Floor)

Parliament Street, é‘bﬁ
New Delhi-110001. ‘ .+ .R€spondents
By advocate .Sri Rajeev Sharma.

ORDER

CHOWDHURY J.(V.C)

The issue pertains to posting and transfer of an
officer in the following circumstances.

The applicant 1is an officer working under the
respondents as Deputy Director General, Doordarshan, North
Eastern Region. By the order dated 26.12.2002 the applicant
was transferred and posted to the Direétorate General, All
India Radio, New Delhi alongwith the post to work as Deputy
Director General with immediate effect till further orders.

The impugned order is assailed in this application as



X

o
[\
.

arbitrary, discriminatory and unlawful. In the application
the applicant_pleaded that the impugned order was passed
not in the public interest but the same was passed as a
punitive measure on the footing of some complaints made by
the North East T.V. Producers Association. The applicant
pleaded that the foundation on which the transfer was based
is the complaint lodjed by ghe T.V. Producers Asséciation.
In the application the appliéant referred to Director
General's letter dated 16.12.2002 by which the respondents
authority had sought for his comments‘ made against the
allegation made by the Producers Aséociation. According to
the applicant the respondents without even concluding the
enquiry on the matter hastily passed the impugned order as
a measure of punishment. The applicant also contended that
the impugned order of transfer is also contrary to the
professed policy of the Doordarshan in transferring a
person on the verge of the retirement. It was contended
that the applicant was to retire on September 2004 and the
impugned order was passed just eighteen months ahead of the
retirement by violating the transfer guidelines. |
2. The respondents submitted its written statement by
denying and disputing the contention of the applicant. In
the written ;statement the respondents stated ‘that the
applicant was transferred-in the administrative exigencies
and the said order was not passed as a puniﬁive measure. In
the written statement the respondents pleaded that the
concerned authority on being satisfied on assessment of the
ground situation found that the work in all India Radio,

Delhi was suffering on account of the fact that out of six

o DDG's, two were on long leave, sensitive work could not b2
K{//a.yf\//entrusted to another DDG on account of vigilance case

againsf him and another DDG was due to retire shortly. As a

contd. ...3
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result All India Radio was left with only two DDG's at
Delhi. Considering the fact situation the Chief Executive
Officer, Prasar Bharati decided that an experienéed DDG was
required at All India Radio, Delhi and the applicant was
found suifable as being the senior most DDG of the
organisation for the post and aczcordingly the transfer
order was passed. It was asserted that the transfer order
was not punitive and the fact that a senior personnel was
required at All India Radio, Delhi. As regards thne policy
guidelines as to the transfer of a person on the Qerge of
superannuation thé respondents contended that d=spite that
also transfer was made due to exigency of service bonafide.
It was stated thaﬁ since there was né corrésponding post
available near the home town of the officer where he can be
accommodated the respondents asserted that the said order

was passed in the exigency of service.

3. I have heard Mr M. Chanda, learned counsel for the
applicant and Mr Rajeev Sharma, learnad counsel for the
respondents at 1length. Mr Chanda in course of his
submission also contended that the transfer order was
passed in total contravention of Section 15 of the Prasar
Bharati (Broadcasting Cdrporation of India) bAct, 1990.
Accbrding to’Mr Chanda admittedly an enquiry wasqsought to
be made against the allotment of commissioned programm2 as
would be revealed from thebnews paper notings referred to
by the. applicant in a Misc. ?etition filed by him on
4.3.2003. According to Mr Chanda the news paper report
referred to by the applicant in the said application itself
revealed that the order was passed not in the public
interest, but as a punitive measure. It may be stated here

that this application was on the board for hearing on

contd...4
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19.2.2033. On that day thelapplicant sought for adjburnment
on personal ground of absence>of the senior counsel. The
case was accordingly adjourned and posted for hearing today.
The applicant referred to the application that was filed on
4.3.2003 for impleading the Director General, Doordarshan
and Chief Executive Officer, Prasar Bharati by name to
substantiate his plea of mala fide. Perused the contents of
the Misc. Petition No.20 of 2003 for impleading the
Respondent Nos.4 and 5 by name. The said two persons were
already impleaded as respondents in their official
capacities.

4. - Mr M. Chanda, learned counsel for the applicant
contended that thé impugned order was passed as a punitive
measure on alleged compiaint 'regafding allocation of
commissioned programme by Programme Production Centre and
therefore contended that the impugnéd order of transfer
smacks malafide. Mr Chanda referred to the contents of the
Misc. Petition and invited my attention to the statements
contained in the news items metioned in Annexure A-1 series.
A statement of fact contained in a newspapef cannot be
treated as a proof of facts reported therein. The statement
of facts reported in the newspaper is at best a heresay
_evidence and therefore is not acceptable on the face of it.
Newspaper reports by themselves cannot constitute.evidence
unless the makers of the statement are examined. The reports
by themselves are not evidence of the contents thereof. This

heresay evidence needs to be proved.

5. Admissibility of newspaper report was aptly dealt with

. by the Supreme Court in Sumant N. Balakrishna Vs. George

\b/ﬁ,//fﬁﬁg¥nandez and others, reported in AIR 1969 SC 1201. The

issue in the aforementioned case wa as to whether the
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returned candidate, Shri George Fernandez had delivered a
speech at Shivaji Park attributed to him as reported in the

'Maratha', a weekly circulated Marathi Newspaper in Mumbai.

In the aforementioned case, the Supreme Court made the

following observation:

"A newspaper report without any further proof
of what had actually happened through witnesses is
of no value. It is at best a second hand secondary
evidence. It is well known that reporters collect
information and pass it on to the editor who edits
the news item and then publishes it. In this process
the truth might get perverted or garbled. Such news
items cannot be said to prove themselves although °
they may be taken into account with other evidence
if the other evidence is forcible."

The aforementioned statement of law was adhered to by the

|

. measure. From the records it revealed that the authority

. Supreme Court.

6. The statement of 1law referred to therein was
consistently followed by the Supreme Court in Laxmi Raj

Shetty and another Vs. State of Tamil Nadu, reported in AIR

i 1988 SC 1274 and in the case of Quamarul Islam Vs. S.K.

Kanta and others, reported in AIR 1994 SC 1733. There is

nothing on record to substantiate the facts reported in the

newspaper.

7. The respondents placed before the Bénqh the record
relating to transfer and posting of the applicant. More
particularly I have also perused the noting of the Chief
Executive Officer which was dated 20.12.2002 ani finally
E acted upon by the authority in transferring and posting the
applicant at New Delhi alongwfth.the post. On perusal of fhe
materials on record it is difficult to hold that the
transfer of the applicant was made other than administrative

ground. Considering the ©pleadings and other connectéd

materials on record it cannot be said that the transfer

'/AY/order was made with improper motive or as a punitive

concerned considered the seniority of the applicant his

Contd.




ability and thereafter had passed the impugned order which
seemingly has no nexus with the allegations made by the

T.V. Producers Association.

8. Needless to state that transfer of an employee is
not only an,incidencelof service, but also a condition of
service. There is' no contravention of any Statutory
Provision nor Act on the discern of any apparent iilegality
in the order of transfer. In the absence of any material
showing that the transfer order was the outcome of malafide
exercise of power or any contravention of the sfatutory
power it is not for the Bench to interfere with the
administrative decision in exercise of judicial review.
Those who are entrusted to administer is to be left to judgé
the situation and appreciaté and weigh the relevant factors

in administering confronting the administration.

9. I have also given my anxious consideration on the
plea of Mr Chanda as to the impact of the order on the
applicant and his family at the‘fag end of his career. The
learned counsel pointedly referred to the policy decision
professed by the respondents in this regard. The learned
counsel for the respondents, Mr R. Sharma, on the other hand
did not deny as to the existence of the proféssed policy of
transfer mentionidng paragraph 21 of the Memorandﬁm dated
31.12.1992. The learned counsel for the respondents,
however, contended that the said policy has no statutory

-flavour, but is only a non-statutory guideline.

10. No doubt it is only the rule that binds, but then,
administrative instructions which have been non-Statutory is
v}o be treated as its guide. Such policy guidelines thus
‘ /“”//Ncannot be ignored without any wéighty reasons. I have

already mentioned as to the materials including the

COnt-doo.oabo.o.
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circumstances for transferring the applicant to take charge
at Delhi. On the whole the materials clearly indiéated that
. the transfer order of the applicént was made in recognition
of his seniority and efficiency, keeping in mind the career
progression of the applicant. In the circumstances the

transfer order also cannot be flawed on the aforesaid ground.

11. For all thé_reasons stated above I do not find any
justification to intervene 1in 'the matter of posting and
transfer of the applicant, more so, when the order eas
passed taking note of the career advancement, efficiency ahd

seniority of the applicant.

12, The application is accordingly vdismissed. There
shall, however, be no order as to costs. The dismissal of
the application shall not preclude the applicant to point at
his personal as well as domiciliary problems, on his
shifting from Guwahati on transfer éna the hindrance likely
to be set on adjusting and in reintegrating on attaining the
age of superannuation which the épplicant is aftaining'Very
soon. If such application is received by the respondents the
respondents shall consider the same justly and fairly in
consonance with the professed policy and pass appropriate
order as per law as expeditiously as pOSSible preferably
: within two months from the date of -receipt of the

representation of the applicant.

—

( D. N. CHOWDHURY )
VICE-CHAIRMAN

nkm
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Copernicus Mardg.,

Maw Delhi-110001

Prasar Bharati'

Represented by Chief Executive Officer,
Prasar Bharati,

Prasar Bharati Secretariat,
(Broadcasting Corporation of India)
PLTLT, Building (2nd Floord,
Parliament Stieet,

Few Delhi-110001

pp T

Particulars of order(s) against which this application

is made.

This application is made against the impugnsd order of
transfer and posting issued under Office Order MNo.
124/ 2002-PPC dated 26.12.2002 whereby the applicant is
souaght to be transferred and posted on the v&rge of
retirement to the office of the Directorate General,

All India Radio, New Delhi along with the post, in the

&

wame capacity in total wiolation of professed norm
and in colourable exercise of power and also praving
for a direction upon the respondents to allow the

present place of posting

&

applicant to continue in hi

in the same capacity till the date of superannuation.




4.5

Jurisdiction of the Tribunal.

The applicant declares that the subiject matter of this
application is well within the jurisdiction of this

Hon“ble Tribunal.’

Limitation.

The applicant further declares that this application is
Filed within the limitation prescribed under section-%1

of the administrative Tribunals Act, 1985.

Eacts of the Case.

That the applicant is a citizen of India and as such he
ie  entitled to all the rights, protections and
privileges as quaranteed under the .Constitution of

India.

That vour applicant presently holding the post of

Oeputy Director General, boordarshan, North Eastern
\ v

///Wegimn” Guwahati. Be it stated that the applicant is

permanent resident of North Eastern Region having his
house  located at G.$S.Road, Bhangagarh, and  also
intended to settle down at Guwahati on his retirement
on superannuation. It is pertinent to mention here that
the applicant  is retiring on superannuation on
BGL.9.02004 and  as  such only one  vear nins months

service left into his credit.
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4.4

That the applicant begs to state that he has lost his
eldest son in the month  of December 2001. In this
connection it may be stated that the daughter of the
applicant had donat@d one of her kidney to save the
life of his deceased son and A% a4 result she has not
vet  been fully recovered after donation of her  one

kKidney as stated above.

That it is stated that the applicant joined the

Doordarshan on the basi. of his  option befors

7]

bifurcation of Doordarshan and all India Radio and the
option submitted by the applicant was duly accepted oy
the Union of India and accordingly he was accommodated

in Doordarshan.

—

vt -
S D

That it i .tat?d that applicant also  being
inétrument&l.in bringing about all Assam Satellite Net
Working of Doordarshan from fhe coverage of Doordarshan
only in.and around Kamrup District at the time of hiz
doining in Coordarshan Kendra, Guwahati as Director. Be
it stated that the applicant is also instrumental for
introduction of Morth Fast Fegional $@rvi6@$ o f
Ooordarshan vias satellite .which covers the whole of
Horth FEastern Region which is widely éppreciat@d,
During the tenure of the applioant the Morth East News
Bulletin in English ig also introduced. Me has also
started the Sponsorad seriasl programme for
Doordarshan North Fast Service which really caters the

entertainment needs of the psople of the region. At the
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initiative of the applicant an important cultural
dances and music of diff@rént Tribes of MMorth Eastern
Fegion has also projected through the Doordarshan as &
regular  measure  and thereby bringing the cultural
interaction among the peopla of Saven gisters of MNorth
Fastern region. The appltjant g lso lauﬂched 24 hours
Morth Eastern Satellite service. It iz pertinent to
mantion hers that the applicant is nominate by the
Ministry of Informatian and Broadcasting, Government of
India., as- Chairmaﬂ of inter ‘m@dia publicity

am consisting of all Central

coorﬁinatimn_cmmmitte@a P
Media. Units located in Assam and the State Dirsctorate
af Information and public relations as well as obther
agencies like MN.F.Rallway, Nefence, SBI etc. and other
public Undertakings by virtue of the senior most media
man in the State. Be it stated that he is also the
senior most Programme Officer in the cadre of Indian
Groadeasting Programme Service (Both Doordarshan  and

All India Radio) all over India.

The applicant was felicitated by the North East
Chamber of Commerce for his outstanding performance and
exemplary  achisvement In the field of Broadcasting
which would be evident from the News Item published in
the North-East Daily on 2E 1720000 & local Dally News

Bapery. It 1 ought to be mentioned here that the

*

applicant was deputed by the Government of India in

1983 to BBC, London, United Kingdom for training in
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4.

padio and Television and he had completed The sald

assignment successfully.

r,\

A copy of the sald News I tem puoli hed  on
aE 17,2000 iz annexed as Annexure-1.

-

That it is stated that the applicant received a letter
bearing MNo. ST/ ro0z/P-1IV dated 16.1%.20072 from the
affice of the Directorate General, Mandi Houss, New
Oelhi whereby the applicant has been asked to furnish
his comments to the Dirsctorate, New Delhi by return
Fax on a representation received through Miﬁisﬁry of
Information and Boradcasting regarding attempt o
deprive Programme Producers of HNorth Eas f'in matt@ré
relating  to  Commissioned Programmers by Frogramms
Froduction Centre (Horth Fast poordarshand . The
applicant immediately afier receipt of the letter dated
léNlRKEQOE from the office of the Qi ctor General, MNew

Oalhi, aubmitted his detail comments vide letter

bearing No. DDG(MER)fDDquwarogrammer(ﬁ&gan.jfﬁﬁﬁﬁw
PATET dated  20.12.2002. after submissio of  his

comments to the Directorste, Doordarshan, no further
gquery advice or guidelines on that score tendered by

the Directorate to the applicant.

A copy of the letter dated 16122007 and reply

dated 20.172.2002 are annexed as Annexure 2 and 3

1\3

respectively.

That, most surprisingly the applicant has received the

impugned order of transfer and posting bearing Office

fx.



Q/V 7

Opden: Mo. 124/2002-PPC under letter MNo. ML 1017/ 2008~

CPPC dated 26.12.200% after a gap of & dayvs, by which he

has  been transferred and posted to the Directorates
General, All India Radio, Mew Delhi along with the post
to work as Deputy Director General. ¥Yide the same order
ﬁmtnivu$ﬁkhm$eg Deputy Director Gensral, NE Region I &
I1 AIR., Guwahati has been directed to look after the
work of  Deputy Director General, lDoord&rﬁhan MLE
fegion. It may be stated here that in the event the
spplicant undertakes the transfer as ordered he would
foe proé&ed:ng to New Delhi along with the post held by
fiim and as such it is not understood asz to how Smb. V.
Sekhose has been directed to look after work of the

’

post of Deputy Director General, Doordarshan. This goes

o show that the only mﬁj@ctive behind the issuance of
the impugned order 'is to somehow keep the applicant
away from Gauhati so as to advance the interest of the
vested circle, who were nolb able to gét the applicant
dance  to thelr tune. tMorsover the pmst.curr@ntly baeing
held by the applicant is  the only post of Oeputy
ODirector General sanctionsd for the MUE. FRegion. As
such it appears that the‘imbugn&d transfer and posting
of the applicant has not been ordered in any public
interest, rather the same has been 30 ordered in

40

colourable exercise of power and the same also smacks

mala Fide.



& coby of the impugned order. of transfer and
posting = dated a6 12 w007 is annexed  as

annexure-—4.

That states that the transfer and posting of  the

of Doordarshan is guided by the provisions of

@i 1 Oy &es
the transfer policoy circulated wvide Office Meme ranadum
dated z1 . 17.199%. fs per clause wywi of the saild policy
a member of the staff who is within three wyears of
reaching  the age of superannuation should not be
shifted from the place where they are ourrently o e
in the event the same happens to be their home fHown Of
any place near to their home town. The applicant is
slated to retire on reaching his superannuation with

effect from Sephtember, 2004, and as such as per 1 he

rransfer policy hs should not

provisions of the

hawve been transferred out of Guwahati. The applicant

Ae

has already settled down at Guwahati and has his own
house herein. and as sucn his case is sauarely covared

by the provisions of the said transfer policy. The Wih

s L on reconmandation hawe also

Cantral Py

in the said

incorporataed the IRt A%

transfer policy. In the event any deviation 1 sought

to pbe made from the said transfer guidelines good and

Cadeduats reasons  are required to be communicated. In

i

the caszse on hand, Do such reason has been adiscloss
is pertinent to mention here that the applicant bhas

only about 18 months of service left.

\,V-xo\

Q\/\
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That it is stated that in event of any complaint made
against any officer of Doordarshan in that case the
nac¢$£ary action can be initiated &gaffst the officer
¢Dncerned eitheﬁ by the Broadcasting Council or Board
of  Prasar Bharati after affording all reasonable
opportunity to the officer concerned as provided in
Spotion 15 of Prasar Bharati (Broadcasting Corporation
of India) act, 1990. But in the instant case it sesems
that the impuganed order of transfer and posting has
been issusd at the instance of the concerned Ministiry
Tollowing complaint received as indicated in the letter
dated 16.172.200%2. In this connection it may be stated
that such. arbitrary action in‘ total wiclation of
existing rules, regulations, professed Norms .,
gemoralizes the officer concerned. Therefore protective
measure provided in the Prasar Bharati act, 1990 but
the impugned order of transfer and posting of the
applicant has been issued contrary to the said rules.
In the facts and circumﬁtanceﬁ stated above the Hon’'ble
Tribunal be pleased to call for the relevant records
pertaining  to the transfer and posting of the
applicant. Be it stated that there was no pglicy
decision  at  any  point  time er curtailment of
sanctioned post of Deputy Director General, Doordarshan
from Morth Fastern Region or to shift fhe same in the
Meadauarter in New Delhi. é&s zuch  the impugned order
\ ) .
of tranzfer and posting of the applicant has beean

issued in colourable exercise of power and on that
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wrore alone the impugned order dated 26.12.200%2 is

liable to be set aside and guashed.
\

The applicant urgs to produce a copy of  the
transfer policy guidelines as well as the relevant
policy laid down in Prasar Bharati Act, 1990 at the

time of hearing.

4u10 That it is stated that the shiftiﬁg of the sanctioned
post of Deputy Oirector General meant for Morth Eastern
Region to New Delhi is highly arbitrary, unfair and
illegal and the same will also cause irreparable and
injury to the interest of the people of the North

Fastern Region.

4.11 That it is stated that the applicant submithed &

representation hurriedly without highlighting all the

grounds addressed to the Chief Executive Office, Prasar

Bharati, New Delhi on 27.12.2002 stating the domestic

N

as well az medical problems of the applicant. But T

—

3

=
$

o result till filing of this application. It
apprehended  that at  any moment may be relieved
unilaterally. Ther&fore Hon’ble Tribunal may please be
ba&&@d an apbropriate interim order protecting the

rights and interests of the applicant.

& copy of the representation dated 27.12.2002 is

annaxed as Annexure-5.

4n12 That vour applicant begs To state. that in the facts and

circumstances stated above he has no alternative but



to approach this Hon’ble Tribunal for protection of his
wvaluable rights and interests by passing an appropriate
interim order staving the‘ operatibn of the impugned
order dated 26.12.2002 and further be pleased to set
‘aside the said impughed order of transfer and posting

. on hearing both the counsel of the parties.

4.13 That it is stated that the impugned order of transfer
(. and posting dated 26.1%2.2002 has not vet been executed
‘

% till filing of this application. It is stated that thi$
j application is drafted hurriedly and as euch“the
applicant craves leave of the Hon’ble Tribunal to file
additional statements on facts by way of amendment of

the Original application, if the same is necessary.

4.14 That this application is made bonafide and for the

cause of justice.

{ft

h

5. . Grounds for relief(s) with legal provisions.

5.1 For that, the impugned order of transfer and posting
dated 26.12.2002 has been issued in total violation of
professed norms/transfer guidelines on the verge of the

retirement of the applicant on superannuation.

%.2 For thatﬂ the impugned order of transfer and'postinq'
dated 26.12.2002 has been issued on the basis of some
alleged complaint regarding allocation of RProdgramme
Production Allocation in  total violation of the
relevant provision laid  down in Prasar Bharati

(Broadcasting Corporation) act, 1990..
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For that, the impugned order of transfer and posting
hae been issused in respect of the applicant on the

warge of his retirement on $up@rannu&tionu

For that, while only ong vear 9 months 3@rvi0@_i$ left
in the credit of the applicant., such transfer and
posting is not warranted at this fag end of his service

caraer.

For that, shifting of the sanctioned post of Deputy
Oirector General, North Fastern Region from Guwahati to
Mew Delhi without aﬁy prior policy decision smacks
malafide and such arbitrary action will adverssly

affect the intersest of this backward region.

+

also racomnendsd

For that, ¥th Central Pay Commi
not to disturk the Government emplovess, who are on the
wverage of retirement on superannuation béﬁ;deg the olsar
provisions laid down in transfer and posting guidelines

af Doordarsnan. ‘

For that there will be serious dislocation of family of
the applicant in the event of implementation of the
impugned order  of - transfer  and posting  dated

'

G612 L2000

£

For that the impugned order of transfer and posing has

on public intersst but the same has

ot bheen pas

circle.

been passed at the dictation of a wves



6.

Details of remedies exhausted.

That the applicant states that he has exhausted all the
remedies  avallable to him and there is no obther
altarnative and efficacious remedy than to file this

application.

Matters not previously filed or pending with any other

Court. ¥

The applicant further declares that he had not
previously filed any application, Writ Petition or Suit -
before any Court or any other authority or any obher
Bench of the Tribunal regarding the subject matter of
this application nor any such application, Writ

Petition or Sult is pending before any of them.
elij s) sou :

Under the facts and circumstances stated above, the
\
applicant humbly prays that Your Lordships be pleasead
to admit this application. call for the records of the
¥
case and issue notice to the respondents o show cause
as to why the reliefis) sought Tor in this application
shall not be granted and on perusal of the recoOrds and
after hesaring the partiss on the cause or causes thatl

may  be shown, be pleased to grant the following

reliefis):

That the Honble Tribunal be pleased to set aside and

uash the impugned order of transfer and posting

Al



P
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8.4

9.1
cj sy

X

issued under Office Order No. 124/2002 bearing letter

Mo, o NLLOJSL7/2002-PPRPC dated 26.17.200%7 (Annexure- 4.

&

That the Hon’ble Tribunal be pleased to direct the
respondents to allow the applicant to continue in his
present  place posting in  the same capacity till

retirement on superannuation i.e. U to AD.9. 2004,

Costs of the application.
Any other relief(s) to which the applicant is entitled

as the Hon’ble Tribunal may deem fit and propear.,

Interim order praved for.

Ouring pendency of this application, the ap

prays for the following relief: -

That the Hon’ble Tribunal be pleased to stay the
operation of the impugned order of transfer and posting
dated 26.12.2002 issued under Office Order No. 125IQQQ2
bearing letter MNo. N.10/17/2002-PPC dated 26.12.2002

{Aannexuro-—4) till disposal of this . Original

Application.

That the Hon’ble Tribunal be pleased Lo direct the

respondents to allow the applicant to continue to work
in the same capacity in his present place of posting

till disposal of this Original application.
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VERIFICATION . . =«

.
of Fasky T T g i b N . ey e poun - PO T o
aooomrd Fao Bholien Singscos BODE vears,

son of  late 8. singson, pre Deputy

Dirvector Gensral (NER) Doordarshan, Huwahati, do hereby

salemnly  affirm and verify that I am the applicant in

this instant application and conversant with the facte

" b

and circumstances of the case. [ am competent to verify

this case and the statements mads in paragranhs J&;k;

/q are  truse

o

B my

Enowledge 3 those made  in paragraphs

.
w b

i

Care btrue o omy dinformation derived

o

froun PECOT

my  humble submissions

before this

And 1

of Dex. 2E@ET,

verification on thig the B_g( Fooday

fpplicant
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N‘ORTH EA&T DM! o DY ¢ 2B-12.2000

; evpiTrwuruica 11e QEARIUCK ON tNe’ wom- TR
d)‘ “vten efResewaUOn Bxll (Agcgcnes) O 2:]

i“r‘ i fiv
| e |C|tates \we NE “
4 saff LG ,
ht es for service -
u;um t\\' <. '.‘,f"\ 3‘«*‘&&’?})& i
g r E 1 el gt 3R 4
S ouwumn, DEC 221 The ‘North East Chamber of Commerce i
vl ‘& Industry (NECCI), in an'tmpreaswc function’ held. here on "y
- Fnday, felicitated five dxstmguishcd pcrsonahncs of the reglon, {
" i, |, who have excelied ifi their respective ficlds. s N
w|; Assam govcmor Lt Qen (retd) SK Sinha fchcxtated chair- ! ;
~d*'| -man-cum; -managing directer of Oi & Natural Gas Corporation” - g
, 9.l (ONGC), BC Bora, chairman, and munagmg director of Oilin- *§.
iy s “dia Limited (OIL) BB Sharma, ‘managing director of the.Numa- i :f
b . . wleligarh Refinery Limited .RK ‘Dutta,; deputy “director general of - ;"
o - B ;Doordmsha.n and All Indja Radio INER) PK Singson and Jus« 4

tice B-'Lamare: -of Gauhati:High Court in the function. - Wy
-4t e ln his welcome addreas, NECCI president HP Darooah smd 1
K sthat'the chamber has decided to facilitete per songlities of the -1
Sl reglon every. year.; ;He described thc five fchcxtatcd persong a8 '\'3 |
iadroit in their respectwe fields." " "
N BAGS Elaborating the thrust areas of the NECCl Barooah aaxd
that it has been nging ‘emphasis on the: dcvelopment of enu'e- o
o prene\ua in'the. ncnhcastrm regmn

.e,, AR .,,* s WTurn to Pago I,WM_

Ve

i fehcltates ”ﬁwe NES. .

.-Dchverm g Lhe keynmc address "NEDFi chmrman Dr Jayanta

e " Madhav-said That Aseam is now running in a very crmcal eco-'|
“‘nomic phase. *If immediate atcps arc not adopted spon, the Ulfa
) \would prove to be a major bane in the next decadé,” hé’ ‘paid; * ’_
% vDr Madhav said that the state is. laggmg far behind than the:
] rest of the countryin all spheres “be it in economic growth; ‘per
capitainvestment or in other areas. He said that every year around
‘Rs,12,000 crore ‘is being pumped to the region but no develop-.
. ~mental activities took place. * Only afew govemment‘ofﬁcxals are .
-} benefited out of it,he:added.” .4 (EIRIREL SIS . !
7 The NEDFi chairman smd that Assam is not at all been,ben-
_efited from the new ‘economic pohcy of the centre and the gap
etweer the rich states: ‘and Assam is ‘widening day by day..*
¥ 3In his. address,- governor-Sinha asked the states to be eco-
omxcally united: *Though the statés are polmcally fragmented
{letus ensure that, economxcauy the :egxon is not bc fragmented
heeaid.? g
¥4 The: govcmm smd that thé economic gmwth of Assam has
‘bem very alerming and there is a need to give emphasm on tour:
“lsm . sector and. marketing of iocal produced goods. “The flow of
1eurist-to  Agaarn have dcc‘mcd bezause of the recent violence’)
'«-:nccmdv after the Riack dovem JAher, Hut it would be over.very .
socn,” he said. In his addresy, the € viu of the ONGC, Bora said |’
that' there are vast arcas m—me’l‘loxlueaqt whcre 011 and 5aﬂ
‘exploratxons yet'to be properly carried out. -

-The chairman and maiaging director of OIL, Sharma said
that his, orgamsanon would. emphasisc on ‘more natural gas ex-:
nloration in: *view of the.recent gas supply deal with Rchance
lnduslnm Limited {or Assamn gas cracker project.”

l : I his-address, Mr Singsan described his felicitation as &
5 'C‘hnslmas pifts ‘would encourage me to do.more for the suc-
cess of the proposed a 24-hour Doordar shan channdél for the north-

ﬁ east,” he said. In, hls speeth, Justice Lamare said that he hag
i beenrying to give due justice to all 'ieetxons 0( pcoplc and wxll
continue 1o do so in fuuuc too.
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Prasar Bharati ' = - | ;5)/

Oorporation of India)

‘ (Broadcastiny
Oﬁfice of the Deputy Director General(NER) *

Dom:damhnn 1t R.G. Bamah Road 11 Gumlmti-791024

i

e
i
b

m mc(mwo/ccmnmaum(msm.)/zooz-p/mema Guwahatd,the

Deoember 2002

&xbject:- Represmtahim by XE TV Pmducers

-~ L.

. This has a reference ‘to0 Directorate's letter No. 31/27/ "

2002--PIV dated 16/12/2002 on the above subject. The following' '

’- ! ‘
L

. 2.

3.

Nocoments»~-

This is as.. per Guide Lines circulated by

para-‘wise comments are being offered fou: further necessary action |

Prasar Bharatl for Conmissioning of Progrma«

for Doorrdamhan.

per the above Guide Lines except Trade Licence
which , of course, is included to proof the

" Rest of the essential conditions laid down as:

bonafide of the Producer of a particular fim-

to . avoid inclusion of Benami..or. Non-existant.
£irms without proper registration.. 'I‘hia A8

only one of the essential conditions topl\w
the domicile status of the Producers.

The extension of the last date of sutxniééicm

of proposals for 24 days from 16.11.2002 was
done as per the instruction received  from the

Directorate ‘General of Doordarshan, New Delhi
~ vhich may not mean calculated attempt by.
Doordarshan to facilitata& the entry of big .
production house in to the - North East : as .
- alleged by the said representations

: COl?.tdo-o' page No.2/-n _



- 5. |

The .P'féducera and Directors belonging to North
Eastern Region are being given due weightage -
to Producers/Directors from other region and

_there is no chance of giving ocut major chunks

of the Commissioned Programme as apprehended

o by the members of the above assooiation. One
thing they should remember is that North-East

is also a part of India and the Producers from
outside this region have also rights to apply
for such Conmissioned ngramnes and the Guide
Lines only mentioned that other conditions
beiny equal due weightage 'be given to the
Producers/Directors belonging to North-East.
Even other wise the Producer Associations of
other North-Eastern States " also represented
that major share of the amount for

 Comissioned - Programme from PPC(NE) @
- Doordarshan, Guwahati should not be taken hy

6.

EML—%

Producers from Assam but the same be equitably
distributed among the geven sister states as
per representations recently received by the
DDG(NER) t Doordarshan, Guwahati.(opies enalnad)
Every attenpt 18 being made to glve fair

. Justice to all proposals reoeived frcm

outside Producers on marit.

The Director Gemml
.(Shr:lNarxiBtmrdmj.m:bynmne). -
Doardarshan Dlrecbormta. - e
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Prasar Bharati :
(Broadcasting Corporation of India)
Prasar Bharati Secretariat
: Personnel, Policy & Coordination Sectlon
I - PTI Building, 2" floor
; -Sansad Marg

No. N.10/17/2002-PPC " NewDelhj, dated. 26.12.2002
N Qﬂice order No. 124/2002 PPC —

‘ { Shn P.X. Singson presently working as Deputy Dxrector General (NE),
Doordarshan Guwabhati is hereby transferred and posted to Directorate General, All India

Radio alongw1th the post to work as Deputy Dlrector Gcneral with nnmedlate effect and till
further orders _

Y

2., “Smt V., Sekhose Deputy Director General, NE Regxon 1& II, AIR Guwahati

will look after the work of Deputy D1rector General (NE), Doordarshan n addmon to her
present. chax ge until further orders.

3. i Thisissues with the approval of CEO. ;
; lg Ies w teapprova 0 EC J\e@
" (M.K.Pandey)
o Assmtant Manager(PPC)
Copy to:
1. All Chief Engmeers/DDG(Progs )/DDG(A) DG AIR&DG DDn
. 2.

IFA, DG:AIR, Akashvani Bhavan /DDG(Fin.),DG:DDn, Doordarshan
. Bhawan, New Delhi

Consultant /All Directors, DG:AIR \

AllDDAs/DDO(A) of DG:AIR and DG:DDn

All Section Officers of DG:AIR and DG:DDn

Head of all AIR Statxons/Oiﬁces/Audlence Research Umt/CCW
Officers concerned ’

Dy. Secy. (BA)/Dy. Secy (BD), Mmlstry of I&B

Reference F older .

W kW

Copy for infonnation and necessary action to: o
1. Ministry of 1&B, B(D) Section)/B(A)Section/Finance Sections

2. Controller of Accounts, Ministry of I&B, Tropical Building, ‘H’ Block, :
Cannaught Circus, New Delhi

3. AlJPAOs Akashvani, New Dellu/Calcutta/Chemlm/I\Iagpur /Guwahati /Lucknow

Copy for kind information to:

1. PSto C.E. O/Member(Fmance)
2. PSto DG:DDn

3. PS to E-in-C, DG:AIR and DG:DDn / Spl DG(News), NSD,
| AIR/ADG(News), DDN, CPC '

% L eklay

| - (M.K. Pandey)
’?ﬂ/\k Uf )o | Assistant Manager(Pers)

| yL

| PN
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lIVo . .
The Chief Executive Officer

Prasar Bharati

(Broadcasting Corporation of India)
Prasar Bharati Secretariat

PTI Building (2nd Floor)

Parliament Street,
New Delhi-llo 001.

L

Reqquest for cancellation of f:rmsfer.
sir, ’[

I have recelved my transfer order to Directorate General : All
India Radio in the same capacity vide Office Order No.124,/2002-PPC
commnicated vide letter Hc.N. 10/17/2602-PPC dated 26.12.2002. In this

connection I want to state the followiny few llnes for your kind
consideration and favoursable action.

‘That I have hardly 1k yeérs now for my retirement on
superam‘mat;ion and I have recently lost my eldest son due to Kidney
fallure. My youngest and only daughter who sacrificedand donated one .

‘of her 'Ridniyes for her deceased elder brother is yet to be fully

reoovered from the operation of Kidney :transplant. I would also 1ike
to mantiom - that 'I am the one who. have been instrumental in
comissioning of all Kendras in North-East as well as streamlining the
cvera111 administration despite facing €0 many problems from the
insurgen\ts working actively in this region. As such ,may I reguest you
to kindly get my above transfer cancelled on humanitarian ground as

well as in recognition to the valuable service I have rendered in this
region for the organisation. since last several years..

Yours faithfully,

Place 1 (Guwahati ‘ Dy .Director General’

Date %7.12.2002 _ Doc_)rdarshan s Guwa

]
!

E

%W
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GUWAHATI BENCH

L " 0.A. No. 411.OF 2002

IN THE MATTER OF:
~SrijPao Khotten Singson ... Applicant ..
Versus
Union of India & Ors. ... Respondents

REPLY ON BEHALF OF THE RESPONDENTS

PRELIMINARY SUBMISSIQNS: .

That by the original application, the applicant seeks to

impugn an order transferring him from Guwahati to New

Delhi. It is well settled by a catena of authorities théat a

~transfer communicated in exercise of administrative

exigencies is not a punishment and does not call for any
judicial intervention. In this view of the matter it is

submitted that the application merits rejectionv.

That in the application it has been contended by the
applicant that he has been transferred. vfro‘m Guwahati to
New Delhi on account of certain complaints 'r:eceived against
him and that the transfer is in violation of the guidelines
circulated ‘Vide Memorandum dated 31.12(.’1‘9'92. In this

regard it is submitted that the applicant has not been

2th: kY

_(B.C. P
) Addl. Central Govi. S

:1nding Counse’’
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wuwahati Bench; Guwa
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transferred on account of any complaint or representation
received against him. Rather the applicant has been
transferred on account of administrative exigencies as there

was a pressing requirement for a Deputy Director General

~ (DDG) level officer in All India Radio at New Dethi. The

applicant being the senior most Deputy Director General

available in the organisation was accordingly transferred to

Delhi.

That it is also pertinent to state that as per the guidelines in
force, the normal tenure of a person at a Category ‘A’ station
iiké Guwahati is four years. The applicant has already served
for nine years at Guwahati. The applicanf cannot claim any
vested right to serve only at Guwahati. The applicant has
already erijoyed'more than double the tenure at Guwahati.
The applicant having been transferred since the services of a
senior DDG were required at Delhi, it cannot ‘be said that the
transfer is malafide or uncalled for. The transfer is purely on
account of administrative exigencies and, the_refére-, does not

call for any interference.

That a grievance has been made by the apblicant that his
transfer from Guwhati to Delhi is violative of the terms of the
transfer —policy circulated vide memorandum dated
31.12.1992. At the outset it is submitted that law is well
settled that non-statutory orders regarding transfers etc. are

in the nature of guidelines and do not have binding force.
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The transfer order cannot be challenged on the ground that
it is violative of a non-statutory guidelines. The applicant has
cited paragraph 21 of the memorahdum dated 31.12.1992
Which provides that an employee, who is within three years
of 1I'eaching the agé of superahnuation, will, if posted at his
home town, not be shifted therefrom and if it becomes
necessary to post him elsewhere, effort will be made to shift
him to a station nearest to his home town, to the extent
possible. A bare reading of para 21 clearly indica}tes that the
same is not mandatory but is directory. It is submitted that
exigencies of administrafion are such that there is no
c'orreéponding post available near the homé town of the
petitioner where he can be accommodated. Be that as it may,
it is submitted that since para 21 is not mandatory and is
merely directory or recommendatofy, non-compliance

therewith cannot vitiate thé transfer.

That another issue raised by the petitioner is that it is not
permissible to tranéfer him from Doordarshan (DDN) to All
Ihdia Radio (AIR) and that too along with the post. In this
regard, it is submitted that there are numerous precedents
of persons being transferred from Doordarshan to All India
Radio and vice-a-versa. It hardly needs to be emphasized
that Doordarshan‘ and All India Radio fall within the
umbrella of Prasar Bharati and person whether poéted in All
India Radio and Doordarshan are primarily employees of

Prasar Bharati. It is not as if a person working in



Doordarshan cannot be transferred to All India Radio and

vice versa. In fact, officers are frequently transferred from

Doordarshan to All India Radio and Vice versa.

6. It is pertinent to_state that the applicant himself was earlier
| 'serving in All India Radio (AIR) and from AIR he was
transferred to. Doordarshan. At present two DDGs level
officers of Doordarshan Ceidre, Snit. M. Rugmuni and Shri
K.M. Anis-ul-Haq are presently serving in AIR. Similarly one
officer of AIR Cadre, Shri R.A.P. Rao is working as DDG in
Doordarshan. In the past also one Shri T.R. Malakar who
belonged to thé AIR Cadre worked as DDG, Doordarshan.
Similarly Shri P.C. Henbrum and Shri AK. Biswas (both
retired 'DDGs) seﬁed in All India Radio, even though they

belonged to Doordarshan Cadre. The contention of the

applicant that he belongs to Doordarshan Cadre and
therefore, he eould not be transferred to All India Radio is

untenable;

7.1 That before setting out the parawise reply to the averments
made in the original application, the respondents also Wisrl
to place all circumstances on which the order tranSferring
the applicant from Guwahati to New Delhi came to be
passed. In this regard it is submitted that at present the
C.E.O., Prasar Bharati is also funcﬁoning as the Director
General, All India Radio. By a Resolutionv passed by the

Prasar Bharati Board on June 6-7, 2002, it was resolved that
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all transfers above the rank of SAG in AIR or Doordarshan
shall be done with the approval/orders of the CEO, Prasar

Bharati. While functioning as Director General, AIR, the

CEO, Prasar Bharati found that the work in All India Radio -

at Delhi was suffering on account of the fact that out of six
DDG’s, two were on long leave, sensitive' work could not be
entrusted to another DDG on aécount of a vigilance case
against him and another DDG was due to retire shorfly. As a
result, All India Radio was left with only two DDG’s at Delhi.
Having regard‘ to these circumstances, the CEO, Prasar
Bharati was of the view that an experienéed Deputy Director
General was required in Delhi at All India Radio. The
applicant being the senior most Deputy Director General in
the organisation was considered by the‘ CEO to be best
Suited for taking charge at Delhi. Accordingly on 26th
December; 2002 th¢ CEO passed an order that the applicant
be transferred to Delhi along with his post. From the facts

set out herein above, it is evident that the transfer of the

applicant to Delhi was not on account of any complaint or

representation received against him. The transfer was not

punitive. Rather it was in recognition of the seniority of the
applicant and the fact that a senior personnel was required
at Delhi in All India Radio. In the circurhstances, it is
submitted that fhe transfer of the applicant from Guwahati
to Delhi was effected bohafide on accou_nt of administrative
exigencies and, therefore, it does not call for any

interference.

]



8.  That another ground urged by the applicant for challenging
the transfer is that on account of his family circurnsténces
his transfer shall cause personal hardship to him. In this
regard it is submitted that it is well settled that hardship is

| not a ground for judicial interference against a fransfer. As
such the transfer of the applicant to Delhi on administrative

grounds cannot be interdicted on the ground of personal

hardship.
PARAWISE REPLY:

1. That in reply to .para 1 it is denied that the transfer of the
applicant vis in violation of professed norms and is a
colourable exercise of power. If is submitted that the
applicant has already served for 9 years at Guwahati. The
applicant cannot claim th:a‘t he has a vested right of serving
at Guwahati aﬁd_ Gﬁwahati alone. The transfer of the
applicant has been effected on éccoqnt of administrative
exigencies. It is, thereforé, submitted that there is no merit
in the contention of the applicant that the transfer is a

colourable exercise of power.

2. That the contents of para 2 call for no reply.

3. | That the contents of para 3 call for no reply.




4.4

4.5
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That the contents of para 4.1 are wrong and are denied.

That the contents of para 4.2 to the extent there are not

contrary to the record are not denied.

That the contents of para 4.3 are denied for want of

knowledge.

That in reply to para 4.4, it is submitted that Doordarshan
and All India Radio are two wings of Prasar Bharati. It is not
as if a person working in Doordarshan cannot be transferred
to All India Radio and vice versa. In fact? officers are
frequently transferréd from Doordarshan to All India Radio
and vice versa. The applicant also came to Doordarshan via
All India Radio. In this regard a copy of the order dated 11t
November, 1991 is annexed as ANNEXURE R-1 to this reply.
The instances cited in the preliminary submissions also
demonstrate that transfer of employees from Doordarshan to

All India Radio and vice versa is permissible.

That in reply to para 4.5 it is submitted that the averments
made therein are extraneous to the point in issue. The
transfer of the applicant has not been effected on account of -
any complaint or any act of omission of commission. The
transfer of the applicant has been effected on account of

administrative exigencies in as much as there was a

| requirement for a senior DDG level officer in All India Radio
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at Delhi. It is further stated that the credit for any
achievement by a particular department goes to all the

persons working in the department and not to any one

individual.

4.6 That the contents of para 4.6 to the extent they are not
éontrary to the récords are not denied. However, it lis
reiterated that the transfer of the applicant has no
. connection whatsoever with the representation referred to in

the para under reply.

4.7‘ That the contents of para 4.7 as stated are wrong and are
denied. It is denied that transfer of the applicant has been |
‘ ~ effected so as to adVance the interest of a vested circle or to
keep him away from Guwahati. It is denied that the transfer
has not been ordered in public ‘interest. It 1s also wrong to
suggest that the transfer is a colourable exércise of power

and smacks of malafides. The circumstances in which the

transfer order was issued have already been set out in detail
in the preliminary submissions. The same may kindly be
read as part of this para. It is wrong to sugge’st that because
the appliéant has;been transferred to Delhi along with post
held by him, it will not be possible for anyone to look after
the work of DDG, Doordarshan. If is also wrong to suggest
that the circumstances show that the transfer of the
‘applicant is malafide or a colourable exercise of power. It is

pertinent to state that a number of regional channels are
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being run from New Delhi. For instance, the Kashir Channel
is a channel meant primarily for Kashmiri audiences, which

is headquartered at New Delhi.

That the contents of para 4.8 as stated are wrong and are
denied. As already stated above, the Memorandum dated
31.12.1992 is in the nature of a non-statutory guideline. The

same does not have binding force and law is well settled that

a transfer cannot be challenged on the ground that it is.

violative of a non-statutory guidelines. Para 21 of the
Memorandum dated 31.12.1992, which is relied upon by the
applicant, is a directory provision. Para 21 clearly permits

transfer of a person about to.superannuate out of his hoai€

: town@bmitted that in this case there are sufficient

‘reasons for transferring the applicant to Delhi.

\

That the contents of para 4.9 are wrong and are denied. The
averments made in the para under replyv are based on the
assumption the trahsfer’ of the applicant was on account of a
éomplaint made against him. It is reiterated that the transfer
of the applicant was not a result of any complaint or
fepresentation against him. The same also has no nexus

with any alleged act of omission and commission on the part

of the applicant. The applicant was transferred solely on.

account of the fact that the services of a senior DDG level

officer are required in AIR at New Delhi. It is denied that the

order of transfer and posting has been issued at the instance




4.10

4.11

10
S\
of the concerned Ministry. It is denied that the transfer order
is arbitrary and in violation of rules, regulations and
professed norms. It is submitted that the transfer of the
applicant as well as the transfer of the post has been solely
dictated by administrative exigencies as a short-term

measure in view of the requirement of a DDG level officer in

AIR.

That the contents of para 4.10 are wrong and are denied. It
is denied that the'shifi:ing of the sanctioned post 6f Deputy
Director General, North Eastern Region,‘ Doérdarshan, to
New Delhi is highly arbitrary, unfair and illegal and that the
same will cause irreparable loss and injury to thé interest of
the people of the North Eastern Regi'on. ‘It is submitted that
the transfer order dated 26th December, 2002 also effects
alternative arrangements so as to ensure that the work and
functioning of DDG in North Eastern Region is not adversely
éffected and a seﬁior officer of equivalent rank has been
directed to discharge the duties of DDG, North Eastern

Region, Doordarshan.

That in reply to para 4.11 lit is ‘submitted that the

representation dated 27.12.2002 sent by the applicant was

. New Delhi on 31.12.2002 i.e. after the filing of the original

received in the office of the DDG (Administration) DDN at

f application. The same shall be given due consideration.

3V
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4.12 That in reply to para 4.12 it is denied that any valuable

rights and interésts of the applicant has been impaired by
the transfer order dated 26t December, 2002. The original

application is grossly misconceived and merits rejection.

4. 1i3 That the contents of para 4.13 are wrong and are denied.
4.14 That the contents of para 4.14 are wrong and are denied.

5.1, That the contents of para 5.1 are wrong and are denied. It is

. denied that the transfer and posting order has been issued

| in violation of professor norms/transfer guidelines.

5.2 That the contents of para 5.2 are wrong and are denied. It is

denied that the transfer and posting order has been issued

- on the basis of a complaint against the applicant.

. That in reply to para 5.3 it is submitted that the transfer and

posting order has been issued on account of administrative
exigencies. It is well settled that the personal interest of an
officer has to be subordinated to administrative exigencies

and public interest.

5.4 | That the contents of para 5.4 are wrong and are denied. It is

wrong to ‘suggest that the transfer and posting is not

warranted.
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|
5.5 That the contents of para 5.5 are wrong and are denied. It is
‘ denied that the shifting of the sanctioned post of Deputy
Director General, North Eastern Region is malafide, arbitrary

and will adversely effect the interest of the region.

5.6 That in reply to para 5.6, it is submitted that for the reasons

\ set out herein above, the averments made therein are
l untenable.
| v

5.7, That in reply to para 5.7, it is submitted that law is well

settled that hardship is not a ground for interdicting a

transfer.

That the contents of para 5.8 are wrong and are denied. It is
denied that the transfer order has been dictated by a vested

circle and is not in public interest.

- That in reply to para 6, it is submitted 'that the applicant has
| not exhausted all the available remedies. In fact, just three
days prior to the filing of the original application the
applicant had submitted a representation. However, without

awaiting its result, he has rushed to the Court.
7. That the contents of para 7 call for no reply.

8. That in reply to para 8, it is submitted that the prayers made

therein are misconceived and are legally untenable. The
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| transfer effected on account of administrative exigencies
does not call for judicial intervention. As such the original

application merits rejection.

9., Thatin reply to para 9, it is submitted that the prayers made

therein are misconceived and 1legally untenable. It is

submitted that the original application does not disclose any
circumstances so as to warrant the passing of an interim
order staying the transfer order dated 26.12.2002. Law is
well settled that no employee has the right to dictate as to
- where he should be posted /transferred. A transfer effected
s in exercise of administrative di_scre.tion is ordinarily not to be
‘ subjected to judicial review. It is submitted that no

| circumstances exist so as to stay the operation of the

- transfer order. Therefore, the interim prayer merits rejection.

10-12That the contents of paras 10 to 12 do not call for any reply.
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PT.0 Tuilding N. Delhi

ADVOCATE

New Delhi.

Dated:
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GUWAHATI BENCH

i IN THE CENTRAL ADMINSTRATIVE TRIBUNAL
\ O.A. No. 411 OF 2002

~ IN/THE MATTER OF:

© Sri Pao Khotten Singson ... Applicant
Versus
Unf'iion of India & Ors. ... Respondents
AFFIDAVIT

[, M.K. Pandey, Assistant Manager (PPC), Prasar Bharati, PTI
uilding, Sansad Marg, New Delhi, do hereby solemnly affirm and

lare as under:

1.~ That in my official capacity I am duly authorised and

competent to swear this affidavit.

2. That the facts stated in the accompanying reply to the

original application are true and correct to my knowledge

" derived from official records.

"'“3. That the annexures to the reply are true copies of their
who ; '
ﬂﬂ!‘l aevoig;\ww | respective originals. ,
( TE presen reKp L
‘ phvdce® | DEPONENT
VERFICATION: M. & PANDEY
Bk, IManagéz-

r F285r Bharati Sectt.,
Ver1fled at New Delhi on this 20t day of §} P%ua@y H2003Nha ol

sontents of my above affidavit are true and correct to my

l\e@q&&

'ledg“_gwderived from official records.

o Ny [~ DEPONENT
[ e (7_4 M ® PANDEY
#dlr </ Pre Asstt. Manager

O1e I!De ----- P 7‘/ E’zi‘. '%_': re fﬂ_ SE; "

1€ atlelhj AA\, ﬂ TL T SN jgt.t’
. one...... ) “4_&&(/( . : - « Delhi
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KAAM 3 DODRDARSHAN
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DUDRDARSHAN KENDERA ;
SEEEEELE

NO DDK/GUWM(z-j‘s/91-8_/83“._g\g |

GUWAHATI

Dated Guwshati,the
Bth November 1991
ng

The Director General,

Doordarshan, ‘

Doordarshan Bhavan, .

Mandi House,Cppernicus Marg,

NeEWw DELHI-11( 1101

Subi: Assumption of charge of the office of the-Diréctnr,

i Doordarshan Kendra,Guuwahsti by Shri P.K.Singsen.

Sir, |

, As per Director Senmeral,All India Radio,New Deihi and
Joint 3ecretary(B),Ministry of I and 8,Ney Delhi's telephonic wessages
conveyed on 21-10-91,Shri P.K-Singscn,Station Director,All Indis Radio,
Guuwahati has assumed charge of the cffice of the Director,Doordarshan
Kendra,Guwahati onithe fore-noon of 22nd Octuter,1991.

His |@ssumption charge reports are forwarded herewith ism

duﬁlicate. o

Enclo : As above.

 \(Ba<DAST)
Administrative DOfPicer
for DIRECTOR '

Copy to ¢~

1e. The Director General.All Ipdia Redio,Akashvani Bhevan,
Parliament Street,New Delhi-i1Q oo1 were.te his telephonic
message on 21-10=91. :

2. Joint Secretary(B),Min.of I\& B,Shastri Bhawan,Ney Delhi-1,
Kindly refer to this office \parlier order Ne:DOK/GUW/14(2)/
91-5/7885-902 dated 31-10-91\regarding relinquishing of
charge by Shri K.Tlanthanga,tihe date of telephonic message
may please be read as 21-1Q- instead of 22-10+91.

3+ Pay & Accounts Officer(IRLA Gioup),Min.of I & B,AGCR Blug.,
Computer III Section,Indraprastha Estate,New Delhi-11g Q02
along with 2(twn) copies of charge assumption reports.His
IRLA A/C Number is [BB7Q ' o ,

4. Pay & Accounts Officer,Doordarshan,Min.of I & B,8-Esplanade
East,Calcutta-700 (49 for kind imformation.

5. Pay & Accounts Officer(NER),Doordarshan,M/I1&B,Panbazar TV
Complex,Guwahati~781 001 For:kin information.

6.+. Dy.Director General(NE),AIR,Guyahdti for kind information,
7s Station Director,AlR,Guuahati for kind informatiori. '
8. Station Director,PPC{NE).,Doordarshin,RsG.Baruah Road,
Guyahati-781 024 for kind information. '
Branch MPnaqer.State Bank of India.

" 9 anbazar.Guuahéti—11

AMNEXURE§ R |
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IN THE MATTER OF :

A

A
G

O.A. No. 411 0Oof 2002

sri P.K. Singson

-

- Versusg =
Union of India & Others yég

- And -

IN THE MATTER OF :-;

Rejoinder submitted by the applicant -
against the written statement filed

by the Respondents.

Most humbly and respectfully applicant begs to state
as under :

1) That your applicant categorically denies the
contention raised by the Respondents in their prélimi-
nary submissions. It is well settled that when a
fransfer order is vitiated by malafides of infraction

of any professed norm or principle governing the
transfer, which alone can be scrutinised judicieusly.

In the instant case the impugned order or # transfer

and posting dated 26.12.2002 has been passed with a

falafide intention and also the impugned order has been

passed in colourable exercise of power by the
Respondent No.3 on the basis of complaints received by

the Respondent No.3 endorsed by the Ministry of

contd. . .p/2
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Information and Broadcasting as indicated in the letter
dated 16.12.2002 ( Annexure - 2 of the OA) . As such it is

a fit case where interference of the Hon'ble Tribunal

is necessary for protection of the right and interest of

the ppplicant.

It is emphatically submitted that the impugned
order of transfer and posting neither passed in public
interest nor in the interest of service as alleged by the
Respondents in their written statement but the order has
been passed with an ulterior motives. Therefore none of the

preliminary submission is tenable in the eye of law.

It is further submitted that the impugned order
of transfer and posting is penal in nature and as such the

same is liable to be set aside and duashed.

Most humbly and respectfully it is submitted that
that the affidavit/Reply submitted by the respondents is
illegal and unlawful, because it has been sighed sworn-in
by an officer who is not authorised to do 80 as per the
legal procedure. Sh. M.K. Pandey, who has signed/sworn-in

the affidavit is a group 'B* gazetted officer of the grade

of Section Officer of €SS cadre ( designated as Asstt.
Manager of Prasar Bharati). As per the nommal rule, the
affidavit/reply on behalf of the Department should be fkidsi |
filed by Class I Officer, at least equivalent to the post

of Under Secretéry. The Hon'ble Tribunal may therefore, be
pleased not to acéept the reply filed by the respondents,

as it is not signed by the competent officer.

contde...p/3
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It is submitted that there is no administrative

exigency or requirement of any more. Dy. Director General
at the Hqrs of All India Radio. The sanctioned strength

in the cadre of Dy. Dir. General (BAD of IB (P)S) at DgG;
AIR in 6 and all are filled up at present. That is why

the applicant has been transferred alongwith poste.
Secondly, no DDG in DG: AIR is on long leave. Thirdly, AIR
has enough number of DDGs Xmx®B® and many of them/are
working as Station Directors, viz. Sh V.W. Dixit is
working as SD, AIR, Mumbai, Ms Noreen Nagvi as SD,AIR,

New Delhi; sh. BsRe. Kumar as SD, AIR Chennai. Apart from

this, the original one zone has been bifurcated in two

zones, so that Regional DDGs may have some works. Had
there been any functional requirement at DG, AIR there
was no need to allow the DDGs to work as Station

Directors. They should have been posted at AIR Hg3s.

The most important fact, which would prove that
there is no functional requirement of DG, AIR is that
the powers/functions of DG,AIR have been delegated

to the Regional DDGs. In this regard, it is submitted

that the DDGs in DG, AIR were looking after the work.

X% But after order No. 73/PPC dated 19.8.2002 almost

all powers and functions have been delegated in the

Regional DDGse. So, virtually, there is minimum work

at DG, AIR at present. Due to this position one of the

six DDGs at DG, AIR has been given thework of Xixxix
Akashvani Annual Awards and Public Service Broadcast Award

which are occuring onece in a year. So, when there is

. contd...p/4
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no enough work for the DDGs presently posted in DG, AIR,
the respondants' submission that there is pressing
requirement at DG, AIR is wrong and misleading to the
Hon'ble Tribunal. It also proves that there is no

mimkx Administrative exigency/compulsion behind the
applicant's transfer, but it is malafide and just to
harass him because he has not succumbed to the ill-wills

of some Private Producers & authorities in DG,DDn/Prasar

Bharatie.

with regard to the respondents® submission
that the applicant is the seniormost DDG available in the
organization, it is stated that he was/is senior.most
DDGs from Nove. 2000 when Mr. S. Krishnan retired. so, if
he waxx is transferred due to this réqson, he Bhould have
been transferred at that time, but not now when he is

on the verge of retirement and planning to settle down

at Guwahatl after retirement.

2) | That the contention of the respondents stated
in paragraph-l1 of the parawise reply is categorically

denied.
It isfurther submitted that the applicant is

being highly aggrieved for the manner adopted by the
Respondents for shifting the applicant from Guwahati to
New Delhi on receipt of avcomplaint through Ministry of
Information and Broadcasting as indicated in the letter
dated 166412,2002 ( annexure- 2 of OA), without ascertaining
the correctness of the complaints and also without

verification of involvement of the applicant. No enquiry

is made regarding the alleged involvement of the applicant

N~ contd...p/5
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is made regarding the alleged involvement of the
applicant as indicated in the letter dated 16.12.2002.

Therefore order of transfer and posting dated 26.12,2002

is punitive in nature.

It is submitted that the applicant has

completed9(nine) years of service at Guwahati, but

during this period he had requested the departmeht to
transfer him to Bangalore but , they did not accede to
his request. Now, when he is retiring within one and
half years, the respondents have raised the question of

tenure. IE is relevant to mention to mention here that

the respondents are not applying the question of tenure

to dhe: DDG8 who are continuing at one place for the

period longer than him, e.g.(i) Ms. Naveen Nagvi, DDG

working as SD, AIR, New Delhi has been in Delhi all
along her service career ( except one year when she was

at Vishakhapatnam in 1989. Before this she was at Delhi

and after this, she is continuing in Delhi till date)

(1i) Smt. Urbashi Josh, DDG(WR) , Mumbai is at Mumbai
for more than 10 years. Apart from this, sh. K.Kunhikrish-

nan, K« Tlan Thanga are continuing at Delhi for about

10 years. As per the transfer policy, all of them should
have been transferred out of Delhi. But, the respondents
are applying pick and choose method. The respondents
transferred the applicant in the name of Administrative
exigency, tenure and seniority; whereas none of these
grounds hold good in his case.

contde.. p/6
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It is further submitted that as per the transfer

pblicy, a person who is on the verge of retireﬁenE shéﬁld
ndt be mxixxkaxgmxkxhimxnxxxgx transferred normaily; If
it is necessary to transfer him, the efforts should be
made to post him nearer to his hometown. Since, Guwahati
is nearest to his home-town and moreover, he is planning
to settle down at Guwahati itself after his retirement so
he should not be transferred out of Guwahati at this
juncturees There is instance when Mr. S. Krishnan, though
the then seniormost DDG in the organisation, was shifted
to Chennai ( his hometwon) from Delhi when he was on the
verge of his retirement. Applying the same ideology,the

applicant should also not be disturbed at the feg end of

his service career.

»

It is further submitted that he would have
accepted his transfer from Doordarshan to AIR, had it
been made in the nommal circumstances and without any
malafide intention. But as is crystél clear from thé.
aboﬁé submission, that there is no public interest/

administrative exigency/pressing r equirement behind his

transfer from Doordarshan to AIR. Thus, he has all
reasons to believe that he is being harassed by the
respondents at this fag eﬁd of his service career.
It is submitted that at présent either Prasar
Bharati Board or Chief Executive Officer of Prasar
Bharati ‘do not have any statutory powers to govern the

employees posted in Prasar Bharati, because none of them

contd, op/7
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has opted to become as Prasar Bharati employee in terms
of Prasar Bharati Act 1990. Thus the resolution passed
by the Prasar Bharati Board does not have any sanctity

in the yxx eyes of law.

Further as has been already clarified vide

ongoing paras, most of the work/functions of DG,AIR

have been delegated to the Regional DDGé; Thus, virtually
there is minimum real work to be discharged by the DDGs,
posted in DG, AIR. The work of DDG ( Commercial), who is
going to retire in April 2003 has alréady‘been delegatead
to Regional DDGs. Hence, after her retirement, there
would be no need to post her substitute. Similarly, the
work of DDG ( Inspection) - sh. N.S. Issac ( who was on

leave upto January 2003) and DDG ( PP & D)= Ms. VeLe

Lioni ( who was on leave upto December 2002); have also
been delegated to Regional DDGs. Hence, t heir long
leaves ( which in fact ran between 1 #0 2 months only)

would not adversely affect any work in DG, AIR, which is
in fact, delegated to Regional DDGs. At present, the

work for DDGs in DG, AIR is supervision of programmes

‘related to software schemes/music/transfers of Station

Director etc. which are being looked after by two
DDGs~ (i) sSmte VeL. Sinha,DDG (Prog.) and Smt. Grace
Kujur, ppDG (Music). The remaining 4 DDGs are either

sitting Xxd=mk idle or have minimum worke.

It is further submitted that respondents®

submission that one DDG cannot be given sensitive work

contGe . .p/8
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~

because of Vig. Case is wrong/misleading of the Court. In

fact, Ms. M.S. Rugmini,DDG (Commercial) who was supervising

the most sensitive work before it was delegated to the

Regibnal DDGs, has been charge-sheeted for major penalty.
Even then, the commercial work was not taken away ofher,
rather she still designated as DDG (Commercial). Hence, it
is clear that work allocation among the DDGs does not follow
any nomms/guidelines; but it is decided by the authorities
on whims and fancies. They can give most sensitive work even
to the DDG having tainted image, if he/she succumbs to the

ill-wills/sweet wills of those authorities.

In view of the above submission, it is obvious
that there is no public interest/administrative exigency
behind my trans€€ér order, because there is no enough work
even for the DDGs presentgy posted in DG, AIR. All the
important functions of DG, AIR has already been shifted to
the offices of Regional DDGs. Secondly, there is no such
tradition/practice that the seniormost DDG is to be posted
at the Headquarters. Hgd it been so he should have been

. posted at the Hgrs. in November 2000 since when % he was

seniormost DDG X in the organisation. Contrary to this, there

is precedence that the seniormost DDG of the organization

(sh. s. Krishnan) was posted out of the Hgrs. i.e., at Chennai
on his request because he wanted to settle at Chennal after
his retirement. The applicant ks now in the verge of

retirement and want to settle down at Guwabati, but the

. respondents want to unsettle him by transferring him to

, Delhi without any public interest. Thus, the impugned order

" - . contd...p/9
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of transfer is violative of Articles 14 and 16 of

the Constitutdon, unlawful, violative of transfer policy
and mélafide. The impugned transfer has been made because
the applicant did not fulfill the ill wills of some
private producers who are having close contact with some '
officers at DG, DDn, PrasarBhafati;‘Hence, it is prayed
that the Hon'ble Tribunal be pleased to set aside and
guash the impugned order of transfer and posting dated

26.12,2002.

A copy of the complaint dated 2/.4/.72¢02 18
enclosed as Annexure-A for perusal of the

Hon'ble Tribunal.

Parawise Counter Reply :

1) That the statement made in paragraph 1,4,4,4.5,
4.6 and 4.7 of the writtén statement are categorically

denied and further beg to state that the impugned

order has been passed immediate after submission of
comments by the applicant in pursuant to Director
General letter dated 16.12.2002 whereby allggation

regarding attempt to deprive the programme producers
of North-East in matters relating to allocation of

commission programmes by Programme Production Centre

tuxxraxx ( North-East, Doordarshan), as desired by

the Ministry of Information and Broad-Casting vide

letter dated 16.12.2002. The applicant in compliance

with the direction contained in the aforesaid letter,

contdee .p/lO
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furnished detail reply/comments vide letter dated
20.12,2002 and immediately thereafter the impugned
transfer order hase been passed in total violation of
the relevant provision laid down in the Prasar Bharati
Act/Rules and that too without providing reasonable
opportunity and also without verification of facts.

In this connection it may be stated that an inquiry

has been conducted subsequently after the issuance of

impugned order of transfer dated 26.12,2002 but no
ingquiry copy served upon the applicant. It is further
stated that the complaint, endorsed alongwith the
Directorate letter dated 16.12,2002, there is no

specific allegation against the applicant, as such
passing of the impugned order transferring the applicant
to New Delhi is punitive in nature and the same is liable

to be set aside and quashed.

It is categorically submitted that the impugned
_order of transfer and posting has been passed on the
basis of the complaint received by the Ministry from
some of the Commission Programmers of North-East Region
and on the basis of the said complaint the impugned

transfer and posting dated 26.12.2002 has been passed.

That the contention of the Respondent that the
impugned order of transfer and posting has been issued

in the interest of public service is categorically denied.
Moreover, the post of Deputy Director General has been
sanctioned for the entire North-Eastern Region way back

in the year 1993 for expansion of the Doordarshan

contQe. op/ll
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programme in this back ward region, therefore decision

of the Respondent to transfer the applicant alongwith the
sanctioned post will-likely cause irreparable loss and _
injury to the people of the North-Eastern Region as a whole '

and on that score alone, the impugned order is liable to

be set aside and quashed.

2) “That the statements made in paragraphs 4.7,4.8,

4.9, 4,10, 4,11, 4.12, 4,13 and 4.14 are categorically
denied. It is stated that after passinghof the interim
order dated 30.12.2002 in the Original Application No.41l
of 2002 the Respondents, particularly, Respondent No.3
suspended all works relating to commission programmes in

AN

all Kendras in the North-Eastern Region. Therefore such
action smacks malafide and the said order has been paéseﬁ

immediately after receipt of the interim order by this

\ *

Hon'ble Tribunal with the view and intention to restrain

the applicant in the matter of allocation of ‘commission
. . /

programmes.

A copy of the letter dated 23.1.2003
\PDI
is enclosed as Annexure- 2- for perusal

of the Hon'ble Tribunal.

It is further submitted that it is a settled

position of law that whenever a transfer order is passed

on extraneous consideration or in colourable exercise of

power, the Tribunal or court can interfere even in the ’

contdee. .p/12
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transfer cases and as such there is no bar to

. interfere with the instant case of tranéfer when it

. 1s evident from the records that the impughed order

has been passed with a malafide intention, as such

the same is liable to be set aside and quashed.

In the facts and circumstances stated above,

the éppiicétion is deserved to be allowed wit h costs.

VerificatioNe..s
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VERIFICATION

I, Sri Pao Kholien Singson, aged about 58 years,

son of Late S. Singson, presenting working as' Deputy
Director General (NER) Dberdarshan, cuwahati, do hereby
solemnly affirm and verify that I am the applicant in
this instant application and conversant with thé facts
of the case. I am competent to verify this r ejoinder and

the statements made in paragraphs

are true to my knowledge; those made in paragraphs
are true to my informatdon derived from records and the
rests are my humble submissions before this Hon'ble

Tr,ibunal .

And I sign this verification on this the 19 day of

February 2002.

Epplicant



L\,L(—L\QKWLG— -

A

" 14 Gl
. . o : ‘4
& 3 N ~ EER NN i S A i Y v.n' J \LJ L L)U\/ ‘L Lr‘)\ ji J’l ;
.
\” .
la7 e ay may \—.rr-‘-—;~ T o Sy o N — o PSIOR— "'"C""*"""("‘V
- ' 73 T T S Ty I I S e T e s
~lea it /,. oS rt okt e dn o, L2 IR+ . e P —"%-'J"" ——" I:ﬂ_w\ i 45 ‘I.Mw)_\v)..!:-}wt:k_\b \Ju- ST
. > S

v, n-1~~u—«~v~w
R

Ny
cnrmran: ]
/“\_..(g..ot(rv«.,.«*‘,. r T T ety

. - wr et o Y4 > 2
e Fi ._...-}7.“'

r——— ~m-v—m1

PN ._z.u,‘. AN, Lt VTG s N e ST IR AT R L S e ST R ASTR ,,.,,:-.:;,.J,mm.us:“w-.-va,
' y
To
4 The Hon’ ble hImm er, Information & Broadeasting,
{ Government of Iucia, e T—
NEW DELAI 110 001 '
‘ ‘ . Novenber 21 ,2002
el M Aof’ul Mand / ' e -
3. - ".flr,\,c“roy Hazon:ra ' -~

‘rendra Karnan

‘;9’

A-j %m Charcra Eora
Jcepak Bhat: "hmjei‘

n—-lc‘w\-
A
p 3,\3
:emn.' Sccreta

x,-

7

s,

}Man,’u Eo:a

-lrt oe:rs(,_' ag
: ,F‘ra._‘n Hararky

ir Raphel VWariai
‘ hn‘f‘an)uD”s
\.4, Gvini Shehe

‘ ,aufeend! ¥ Senapat

.wm (,h.ﬂ"ra Dotey
e »c\i

nizi ng Secretaries

¢

_"f Amulya Des
WA Moji Rina
“Motvinue Sakhde
’(,'7.1 Dutla Barua

»

:qu'vc fembors
St

"
wANngcao Bodesa
- Sanjoo Sharma

Fanksj Barua

dMadam, - |

' ‘ 4
DOST resy cam.Uv it is scught to piace the fo!lomng {ew lines and Scd' your ki d and
judicious iatery cnt on in 2 maticr ia which Doordarshan’s commissioning suide Juacs
have beea v urderssining 32 Unica Gov criment’s special package for the Northeas

amme

Q0T

L. " The aut‘lontm of Proa

Production Centre (North Eaat) Doom.h)n:m,
recasily issued a‘notificagcn invitiag proposals from f producers and directors of the
I\'CI‘L. cast for serials and éocumeniaries to be produced in the conuuissioned ¢ category
with fuads provided by the Unioa Government pursuant to its avowed policy of aacordum
special Status to the Norikeastern states, :

ton is cnclos'cdnmr!;cd ANNE X"L!RT r.

Programme ProJuctxon CU‘UL‘ (North Jas[)
Deardurshan, mentioned 15 s ic <uij ‘cts aftet which was mentjoned that teicfilms,
aud fiction serials based works of e tncnt writers and cultural magazines may also,be
proposed. / C ot

v,

A copy ol the Liorcsmu ne ti’c

2. The aforesaid ne .': ca

° -

The next paragraph of the noiifiz

\ﬁ

read as under:

‘In case the ap clicanis want an amangement where 50% of
the approved episcdes in seria als vvould be commissioned by
Doordarshan anc rast of the 50% will be sponsored by the
applicant, Doordarshan may consider such cases. This
intention shoulc ta exn piessed wellin advance at the time of
application. Such an arrangement can be decizad by
Doordarshan also in case of some Producers who have
already established a brand name, etc. on any television

hannel by telecasting prr\m‘“mmoc ofatlcaat 200 liuurs withi

-anaverage TRP of 4+ "

This mention at fiese appeared silly and redundant sinee proposal were inviced {rom

producers and dircetors of (! w Hortheast and there is no one here who can possivly
acquire such a g atus
Doordarshan Keny,
nct C'uc\.\ﬂ.& oL\.

lien the ot thduration of outside programmes telecast {from the
a Guwahati ang |7 rogramme Production Centre (North East) do
bours a et

e detyi Is s s to be submirged.i:

‘“’ tlication of

wadas caentialtor Proposs
<Praduction Cenore (North East) De rarshan

LICEPOnse

rogramm

Y4

Apup Hazuike o« i

i Asif lgba B
Yicken Garz 7.
. A

H P vt 5
Secietory :

-

.
3 o i

Ladeanl Docdeled
R R
wv)vm"“w%‘wl"b

144 wis

I IC”() -7\ 1':15 rw l‘.“."“ N
".H-«t .

T tadi ..
Y h g,

-
r~ e, - e . a. 3 .

LR

~ 4
cod

lln'mw' ot

.

N
0



. W AP A le ol T SN A TTT AT
wrvsno & LaHRCTORS ASSOCIATION
S e e SRS A NS N SRS UL | @;...“.\»3 ADDUS LA AL
.
r _7._;.1_,_,1.\ I;!fy’!‘ & ":‘-;::-'-7-—!& -—~_—..._——.~.._.!,- - - v A P o
R R DRSS R e [ oS RRE TR
BN Al L # Y e e 0 S : J‘:'"F:"’?‘N' e TS S /
A NI A S e A e R e e S R e el EeSTERe TR it yaice VA
“. A L . . g
ool ' "
4 .
3 Advidlrs To .
: i

~aiRamshyam Sharma
Shatendranath Sziria,

2itd

't Jahnu Baa

]
4

Ma
1v10

i A

<l
Wor‘,ging President

hav

s
Spupendra‘ Kaman
’ 1.

witl

A. c

NEW DELBT 110 001

Judicious intervention in a

reccatly issucd a notificaton. invi
Northeast for serials and cocume

The Hon'ble Minister, Information & Broadeasting,
Government of Indin, '

4

November 21,2002

i . .
the following fesy lines and scck your kird and
tdarshan’s commissioning guidelines
special package for the Northeast.

me Production Centre (North East) Doordarshan,
ting proposals from producérs and dircctors of the
nidries to be produced in the commissioned category
pursuant (o its avowed policy of accdrding

dam, 4

& respecttully'it is sought fo place
matter ia which Doo
c{beca undermining the Union Govermment's

 The authorities of Program

M funds provided by the Unioa Government

special Status to the Northeastern states.

cation is enclosed, marked ‘ANNEXURE I, " |

! o -
opy of the aforesaid nodfi
(North East)

The aforesaid neiification of Programme Production Centre

< 2
= Manju Eora Doordarshar, mentioned 15 spectic subjects aftet which was nientioned that tefefilng,
' i)t_Secreta}ies and fiction serials based works of aniient writers and qutu‘ra'I magazines muay also be
Frabin Hazarika proposcd. 4 NS
-Raphel Warjari . S ) J
next paragraph of the notification read as under:

The

:yc:’fy Secretaries
MR o
nauieenath Senapati
T 8o \

ZidemChancra Dojey

;;"lr.g;\n.u!ya Das -
ME Moji Riba

siMetivinuo Sakhrie

This mention at firse appeared
.
producers and d
. 1
acquire such a sy

l “In case the appiizants want an amrangement where 50% of
}'the appreved-episcdes in serials would be comn’uissioned by -
. ' Docrdarshan and rest of the 50% will be sponsored by the
applicant, Doordarshan may consider such cases. This
Jintention should be Expressed wellin advance at the time of
application.’ Such an arrangement can be gecided by
Doordarshan also in case of some Producers who have’
. lalready'estabh‘s.‘}ed a brand name, etc. on any television
’ 'Channel by telecasting prrgrammoc ofatleast 200 Livuis with

anaverage TRP of 4+ "

silly and redundant since preposal were invited frem
and there is no one here who cag possioly
H

YN

uectors of the Northeast
& otal duration of outside progranmumes telecast {rom ¢

e i ++
v }:‘,bmr Dutta Baru_a : atus when g
. 'iiu'xrc Members Dio;mdaxah?n Kendra Guwakaii and Programme Production Centre (North East) do
' ng SIX hour
L4 Pt S a weel
L Aeea0 Sodosa 3’! Itc,:’n % of _
. Sanjoo Sharma - . Yo 0 AU Of the details lisizd s essential for proposals 1o e submittedin, response
.Fankaj Barua . -: 0. . W .,“-L‘,’n{‘j 3)l)tiﬁCﬂIiOn O Prozrmmsie Prostocerio Cenire (Nosth e ) Detrcarcbos
" Apup Hazarka - V +y mozrmaie Preducton Cenire (North st cordarshi
il Asif labal - s ; var
. Hloken Gara i« ¥ Uomiciig sty ( T . ¢
{ o e ish @status nf iha procucervalh coecumeniary pico
e et - 3o Vil T U ! . /
oy Goaretary ¥ Ay, ;‘n’u o Festnt of the Honh East, A copy of the rade
o e ot " INAY ha gnein gy . o i
.'.':;!\.,..l Corgatel iy If;»p s2y,
) REIE NN By Ls

¥
i

IR L2 . P N . . - RN
-\*.t\.!f»tt.lmagm; 200 Narangi {Road. Guwahati 2



-
[
?
|
{

£y

ek e ! - e —
b i-nw‘..ﬁ- SIS T e I TSI Lt TR I T T N N e S T eI
w i <. P 5 - R S -
M —P // ..”lm\. - - - - hm PR -Vl - .VM.M -
. L e :
- . ’ e o b~
s L -\ & = ... 3 R @ruu._w - .
el = (& o) - - -
£ X SR z -
- CARE = . ) a3
I —— X - = LD
e s - w.m ..... EHCE I = - - .I.RM - ———— et e e e e - e — . ——- -
P eI - @D e LR t 3 .m:;.u 2o .t - e Wi . . - . N ~ - <.
. - > . .
SO &5 ., . - e e

i
!
1}
|
.
R
.
i
H
.
.

Ki

Of Director Ge

ASAR BHARAYL

i

pdte
|

nexal.

4 (K TLE
DY. BIRECTAR
ST

:DOORD
orth

¢ pr

X

3r'purationiof.1'ihdia’-}: e
{s8ione

AWAN, MAND]
ilmnmediate

EWDELHY

VERAL

.

o O
z

K. Singson, DDK,

oval ¢
M Kendras in N

~ o .
- | P g ¢
« 305 3 &
jo g S C o2 =
_ A g ® =
PGP S LS SUN QM|.”.N;:,I(?] e \1!0.|I|l¢m,|fl. — e S xcr .- N - -
R DA N ) T T o T e
2= th B2 s
.. m > [ =l 5 5
2:0 <« =~ g2 <
pand " ...nm =9 = m . U3 5
&5 m 3y S, = J O
~< ) ' A W ) )E n
(&9 . n Y o A% ~
R9 -3 o & @ . 2 Z 9.C
. fons L O 3 ~4 W ....uv 3 &) oc T
{ .“ D D Nlu = m;U Q u\.\nn M D [NV 53
. r z 4 - S Qala
: ~ — D st « A
: ‘ v = d4 g : g
1 - = " — m .
S SN - A - S -
; : " & : e SNE

d




